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Date of order: 23.7.2018 

350/01061/2018  

Present: Hon'ble Mr. A.K. patnaik, Judicial Member 

For the Applicant 	: 	Mr. C. Sinha, Counsel 

For the Respondents 	 None 

QQjQral 

AK. PatnaikJi!4!caI Member 

Heard M. C. Sinha, Ld. Counsel for the applicant. 

2. 	
This Original Application has been filed by the applicant under Section 19 

of the Administrative Tribunal Act, 1985 seeking the following relief:- 

"(a) 	
To direct the respondents to grant 100% of family pension to the 

applicant *.e.f the date Debolina Mal got married and the share of family 
pension in favour of Debolina *Mal. .have seized, forthwith with all 

consequential benefits. 
(b) 	

Any other ordeL.0r ordersTaSthe Hoñ'bi Tribunal deems fit and 
,. 	( I '"'. 

proper. 
\i 

; 

3. 	As prayed for by Mr. C. S1 	
Ld.Cou.t.SeI foLth applicant, that the 

I 	
, 	I 

applicant is the wjdow(Of Late 'Djpa KuJMaI1 w. xpired on 24.1.2008 
- 	, 	

/ 

leaving behind the applicaflt..ad 
 Debolina Ma.Sheultted a representation 

regarding payment of farniiyPflSi011 and 	9tion was taken filed an O.A. 

No. 254 of 2008, which was dj5pOSCd. of.vide Order dated 1.4.2008 pursuant to 

which the family pension was apportioned between her and Debolina Mal in 

50:50 ratio. That in the month of December, 2017 Debolina Mal got married and 

therefore 100% family pension be granted in favour of the applicant. The 

applicant submitted a representation on 2.5.2018, which is still pending 

consideration. 

4. 	
Mr. Sinha, Ld. Counsel for the applicant submitted that the grievance of the 

applicant would be more or less addressed if a specific order is passed by 

directing the concerned authority i.e. respondent No. 3 to dispose of the 

representation dated 2.5.2018 within a specific time frame. 



t 
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Therefore, I dispose of this O.A. by directing the respondent No. 3, that if 

ay such representation as claimed by the applicant has been preferred on 

2.5.2018 and the same is still pending consideration, then the same m a 

n 	
y be 

considered and disposed of within a period of six weeks from the date of receipt 

of this order. 

Though I have not entered into the merits of the case still then I hope and 

trust that after such consideration if the applicant's grievance is found to be 

genuine then expeditious steps may be taken by the concerned respondent No. 3 

within a further period.of three months from the date of such consideration to 

extend the benefits of compassionate appointment to the applicant. However, if in 

the meantime the said representation stated to have been preferred on 2.5.2018 

has already been disposed of, then the result4th,ereotbe communicated to the 

applicant within a period o 2 weeks 'rom thç date o(receiPt of a copy of this 
: 

order. .:pk 
,1j. 	.—c• - 

With the aforesaid observatlofl'and direction; the OA. is disposed of. 
' '"I' 	 , 

 

Unz 
	 I 

/ 
8. 	As prayed for by Mr. O.jSiñha. Ld. Counsel a.copyof this order along with 

/ •1 
I / 

paper book be transmitted to the rëspóhdeh - t No(3 .bS' speed post for which Mr. 

Sinha undertakes to deposit necessary cost ii'the Registry by the next week. 

(Ai( Patnk) 
Judicial Member 

sp 


